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The House then adjourned for lunch 

at twelve minutes past one of the 
clock. 

The House reassembled after lunch at thirty-
three minutes past two of the clock the Vice-
Chairman (Shri R. Ramakrishnart)  in the 
Chair. 

FELICITATIONS TO THE VICE-
CHAIRMAN, SHRI R. RAMAKRI-

SHNAN 

SHRI MURLIDHAR CHANDRA-KANT 
BHANDARE (Maharashtra): May I, on behalf 
of my colleagues and on my own behalf, 
accord you a very hearty welcome and wish 
you a very distinguished career in your new 
assignment. 

SHRI HARI SHANKAR BHABHRA 
(Rajasthan): I also join my col-league# 

SHRI HAREKRUSHNA MALLICK: 
(Orissa): I also join my colleague. 

SHRI PATTIAM RAJAN (Kerala): I also 
join my colleague. 

SHRIMATI USHA MALHOTRA (Himachal 
Pradesh): Ladies won't lag behind.    They also 
join you. 

THE  DECLARATION  AND PUBLIC 
SCRUTINY OF ASSETS OF MINISTERS 

AND MEMBERS OF PARLIAMENT 
BILL,   197&. .Contd. 
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A Member is only required to enter the 
source of remuneration or benefit and not 

the amount received.      5TTT 

An hon. Member is not obliged to reveal 
the amount   received by him. 
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SHRI SADASHIV BAGAITKAR 
(Maharashtra): I would like to correct him. 
This was introduced by me when that Party 
was in power. It is not my fault if this Bill had 
not come up for discussion when the Janata 
Party was in power. It is just a procedure, and it 
has come up for discussion now. This Bill was 
introduced by me when the Janata Party was in 
power. 

SHRI P. N. SUKUL: I would like him to 
correct himself and  his party-men to begin with. 
Let charity begin at home. 

 

 
SHRI SADASHIV BAGAITKAR: 

You were wrong on facts. I only-
corrected you.. This Bill was introduced 
by me when the Janata Party was in
power. It is a private Member's Bill. I 
introduced it in the House when the 
Janata Party was in power. 

SHRI P. N. SUKUL: It was introduced, 
no doubt ... (Interruptions) There could 
have been a discussion. What did that 
Government do? If this Bill was allright 
and if that Government was very ,(muoh 
contvinjcedj about it, about its utility, 
then, that Government could have 
adopted it. 
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Take them to task first if you are really 

interested in the welfare of the country 
and you want to improve the economy of 
the country. With these words I oppose 
this Bill, 

SHRI SADASHTV BAGAITKAR: Sir, 
I will seek your guidance. I do not 
understand what is going on in the 
House. Last time when Mr. Makwana 
gave a reply on behalf of the 
Government, I was asked to reply. When 
Mr. Makwana concluded his speech it 
waa 5.00 O'clock, so I could not start my 
speech. I thought, with my reply the 
debate on this Bill will conclude. 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN):       After Mr. 
Makwana's reply, today there are a 
number of speakers and this being a very 
important Bill I think you will have the 
right to reply ha. the end. 

SHRI SADASHTV BAGAITKAR: 
That is not the point. I was asking: Is it a 
proper procedure. Last   time 

I was asked t0 reply to the debate but the 
time was not there. I have no objection if 
you want to reopen the debate. 

THE VICE-CHAIRMAN (SHRI R 
RAMAKRISHNAN): At that time there 
were no speaker, but today we have a 
number of speakers. 

SHRI SADASHIV BAGAITKAR: 
Does it mean that it will go on like this? 
Supposing this list is concluded today 
and tomorrow you get another list,  when 
will it conclude? 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN); We will conclude 
it shortly. Yes, Shri Hari Shankar 
Bhabhra. 
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SHRI HARi SHANKAR BHABHRA: I 
object. He should address the Chair. This is 
objectionable. It applies to all; it applies to all 
political parties whosoever may be in power. 
Why do you talk of certain parties and certain 
persons. It applies to all... 

 
SHRI HARI SHANKAR BHABHRA: Let 

us keep the standards. 
THE VICE-CHAIRMAN (SHRI R. 

RAMAJKRISHNAN); Please say whatever 
you want to say   through ' the 
Chair. 

SHRI J. K. JAIN: I am addressing the 
Chair. It is quite obvious that 1 am  addressing 
the Chair only. 
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SHRI SYED SHAHABUDDIN 
(Bihar):    On a point of order... 

SHRI SADASHIV BAGAITKAR: On 
a point of order. Is it parliamentary? Can 
you call anybody a theif in this House? 

(Interruptions) 

SHRI HARI SHANKAR BHA-
BHRA: To which party does Mr. Bhajan 
Lai belong? To which party does Mr. 
Antulay belong? To which party does 
Mr. Gundu Rao belong? To which party 
does Mr. Jagannath Mishra belong? 

(Interruptions) 

SHRIMATI KANAK MUKHERJEE 
(West Bengal): Sir, let us keep the 
dignity of the House. I appeal to you, let 
the honourable Member not attack 
anybody personally. 

SHRI J. K. JAIN: Again I say I am 
addressing the Chair. Why are you 
bothered so much? I am addressing the 
Chair only. 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN): All honourable 
Members will get a chance to talk. Mr. 
Jain, you please continue. Any 
unparliamentary words will be ex-
punged. 

SHRI SYED SHAHABUDDIN: On a 
point of order. Is he permitted to attack 
individuals by name, who are not present 
in the House and who are Members of 
the other House? 

SHRI J. K. JAIN: Let me make it 
clear. I am not attacking any Member. I 
am saying that there were charges of 
corruption. That is all I am saying... 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN): This point has 
been raised again and again in this House 
and we have come to some agreement, 
some agreed convention, and even the 
Rules of Procedure have been amended 
recently. All honourable Members have 
adopted the Rules of   Procedure.    So    
kindly   proceed. 

 
Please tell me whether I can mention his 
name or not. Can I? Give me permission 
at least to mention his name. I hope I can 
d0 that. Since permission has been 
granted. I can mention the name of Mr. 
Bagaitkar. 
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SHRIHARi  SHANKAR BHABHRA: 
He was    in    the     Congress     then. 

 
SHRI J. K. JAIN: He has already 

spoken. Why are you permitting him to 
get up again and again? You gave him an 
opportunity. Please ask him to sit down. 
He shoud not inter- 
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SHRI DIPEN GHOSH: Mr. Vice-
Chairman, Sir, it is his maiden speech. 
He shoud not be interrupted. It is against 
the decorum. 

 

 

SHRIMATI SAROJ KHAPARDE: 
Please don't mention about it. He is not 
present in the House. Don't mention  his  
name.     (Interruptions) 

 

Charity begins at home.   Let us come 
and start it from here itself. 



235    Declaration and Public   [ RAJYA SABHA ] Ministers and Members       236 
Scrutiny of Assets of of Parliament Bill, 1979 

 

 

Charity begins at home.   Let us start with 
Parliament.    (S^OTT) 

 

I di(j not say^ 'Charity beings at the 
House." 

I said, "Charity begins at home." 
(Interruptions) 

THE VICE-CHAIRMAN (SHRI R. 
RAMAKRISHNAN): He has clarified 
the position about what he said. 
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THE VICE-CHAIRMAN (DR. BAFIQ 

ZAKARIA): Please proceed with your speech. 
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SHRI DAYANAND SAHAYA 

(Bihar): Sir, she should address you and 
not us. 

SHRIMATI USHA MALHOTRA: 
Why not. I am addressing him, and 
through him, I am telling you because 
you are the people who think that we 
have something to do with this. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAEKARIA): You better address me. 

SHRIMATI USHA MALHOTRA: Sir 
j am addressing you but through you I  
am saying;  they must    listen. 

THE VICE-CHAIRMAN (DR. RAFIQ 
2AKARIA); Instead of saying 'you' you 
aay 'them'. 

SHRI SADASHTV BAGAITKAR: 
Sir, you conduct a class outside; not here. 
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THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI P. VEN-
KATASUBBAIAH): Sir, Shri Bagait-kar 
has brought forward this Bill in this 
House and it has been running at a snail's 
speed all these days. It was taken up on 
28-8-1981 and again on 11-9-1981, ^12-
1981 and 18-12-1981. 

THE VICE-CHAIRMAN (DR. 
RAFIQ ZAKARIA): It has exhausted 
itself. 

SHRI P. VENKATASTJBBAIAH: It 
has exhausted itself, but the Members 
who participated therein did not get 
exhausted. But they got excited. And 
while participating in the debate, all sorts 
of speeches were made, allegations were 
made   against one an* 

other and lot of heat was generated at 
times. 

I have to my credit 30-35 years of 
public life. And I know that the position 
of a public man is not always enviable. A 
person who does public service comes to 
the Parliament either as a Member of the 
Lok Sabha or the Rajya Sabha, or to the 
State legislature. He has a very difficult 
task to perform. He has to endear himself 
to the people by setting an example of 
simple living and high Khinking. Thten 
only he can keep himself alive in public 
life. 

In 1937 when the first elections were 
held in our country, before we  got 
independence, under the Government of 
India Act of 1935, in several of our States, 
much to the    dismay of the British     
Government,     unexpectedly Congress 
candidates were returned to the  State  
legislatures,    Then,   Sir,   a code of 
conduct was also evolved by the father of 
the nation, by Panditji and also by Sardar 
Vallabhbhai Patel who then happened to 
be the Chairman  of the Parliamentary 
Board to select members to the various 
legislatures.   Then it was felt hat the Con-
gress Ministers should not take more than 
Ks. 500.   A code of conduct was already 
evolved by the Congress Party even from 
the very beginning, before the dawn of 
independence, and it was felt that 
whatever actions we did as public workers    
or as    Members of Parliament  or  
legislatures  would  be judged by the 
people.   We have not come here to 
Parliament or the State Legislatures to be 
there permanently. After all, our actions 
are judged by the people every five years 
and again we go to the poll and seek the 
mandate of the people.   We have chosen 
deliberately the system of parliamentary 
democracy in which the Members are to 
be put or put to public scrutiny,  to public  
criticism,   every  five years  and    that is 
the    reason why every    Member of 
Parliament    or a member of the State 
Legislature would like to conduct    
himself in such a 
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[Shri P.  Venkatasubbaiah] manner as 
to set an example to the people so that he 
may win their confidence and come back 
again.    That is the pattern we have set up 
in this country.    Ours    is not a 
totalitarian country  where free  
expression  does not exist.   Here our 
conduct is being scrutinised  in so many 
ways.    After all, Sir, an impression is 
being created in this country, 
unfortunately, in this country, an 
impression is being deliberately created 
by some Opposition parties,    that the 
entire    country is reeking with 
corruption.   That is the most unfortunate 
aspect of t'ie matter. Sir,  what we  
deliberate "here,  what we speak here, 
what is published in the Press, what sort 
of agitations we conduct, these are not 
confined to our country     alone;     they    
are    spread throughout the world.   We 
should not give such an impression that in 
India all of us are corrupt and that corrup-
tion is rampant or that the country is 
reeking with corruption.    If that is the 
impression that we are going to give by 
our actions and speeches, we will not only 
be damaging the reputation of ourselves 
or our parties, But we also will be 
damaging the reputation of the entire 
country. 

Sir,   our  country   has   got  its  own 
culture, its own standard of life and its own 
values which have been kept up in spite of 
several historical incidents or accidents 
which have taken place in this country.    
So, whatever we may do here, in whatever" 
manner we may behave, we should not give 
the impression that every Member of 
Parliament,    every   Minister,    every 
legislator,  every    Chief    Ministef.^is 
corrupt.   So, we should not start with that 
impression.    We have "to think, even 
according to the    principles of 
jurisprudence,     that     everybody     is 
honest till the    contrary  is    proved. That  
should be  the motto  of everybody in this 
House.    I do not question the intention of 
our friend, Shri Bagaitkar, who has brought 
forward this Bill in this House.    Sir, he is 
a trade unionist and he has got a long 

political career and has    been functioning  
as   a  very  effective  Member of the  
Rajya  Sabha,     sitting in the Opposition 
and discharging his duties towards his 
electorate.    But I would only plead with 
him and request him to  view,  in the    
totality  of circumstances, this Bill which 
has now come up before this House and see 
to what extent it is going to damage our 
political prestige  and  our career.    It is not 
confined    only to the    Congress Party or 
the ruling party.    All of us are involved.   
This Bill will cut across all our political  
barriers  or political ideologies.    No  
political    party    encourages  or preaches 
corruption and no political party wants its 
own rank and   file,   its    legislators,     its   
Chief Ministers, to be corrupt and 
dishonest. Every political party tries to 
project its image in the public eye as a 
party of credibility, as a party consisting of 
honest people.    There may be black sheep 
here and there.   I do not think that   in   
every  political  party  every body   is   an   
honest  man.     But,   Sir. there   are   
several   laws   which   have been enacted 
in this  country to  see that whosoever goes 
against the laws, commits   a  breach   of   
the  law   and amasses      wealth   in   an   
undesirable manner or behaves in such a 
manner as is prejudicial to the society or to 
the  country,  is    proceeded    against. 
Several laws have been enacted from time 
to time.    The   \Income-Tax Act is there, 
the Wealth Tax Act is there and there are 
other such Acts to see that   if   such   
persons,   whether  they are Ministers or 
ordinary legislators, violate   the    law,   
proper     action   is taken.    So, in that 
context, we have to view this Bill and as 
far as this Bill is concerned, of course, I do 
not want   at   this   stage   to   go   into   the 
various clauses    because    my friend, Shri 
Makwana,  has  very  elaborately dealt with 
all the clauses.    Whether some of them are 
workable, whether some   of   them   are     
practicable,   all these  points   are    before  
the  House. What I would like to say in this 
context is that this Bill is not going to 

mprove the  situation.    The  remedy 
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should not be worse than the disease. We are 
all concerned. Our Prime , Minister has time 
and again said that ^ she is concerned about 
some of the undesirable things that are 
happening in this country. We are very 
anxious to consult the Opposition parties, as a 
matter of fact, how best to evolve a code of 
conduct as far as practicable so that such 
things do not happen. The image of Members, 
to whichever party they belong, must be kept 
up. This is our concern. The Government 
wanted to take the opinion of the Opposition 
leaders how best to evolve a code of conduct 
in all these matters. 

Sir, the Santhanam Committee has been 
appointed. They made certain 
recommendations. Information about the 
assets and liabilities of Ministers, whether at 
the Centre or in the States, has to be submitted 
to the Prime Minister if it is here or to the 
Chief Minister if it is in the Assembly. This 
code of conduct is being evolved and it is 
being adhered to. All State Governments, 
except one or two, with minor variations have 
accepted this sort of code of conduct. For 
people who are in service there is also a co3e 
and those people can be punished if they are 
found guilty, if they have done anything 
against the law. These are the set norms, for 
administrative action, for filing returns of our 
assets and liability and then making them 
published and keeping them in the Library. If 
a man has given a wrong statement, he has to 
be punished. These are not going to help us. 
People are very ingenious. If they are really 
corrupt, they can find a thousand and one 
ways to hide or put under the carpet whatever 
they like. But public opinion has to be created 
in this country. There must be a sort of code of 
conduct among all the political parties in order 
to see that as far  r as practicable, as far as 
possible, this evil of corruption is rooted out 
from our political life. This can be achieved 
only by mobilising public opinion, by also 
having a sort of dialogue with 

all the political parties and the 
Opposition leaders. We have to sit 
together and find out a way out, but not 
by bringing such a Bill and °nly give an 
impression outside the country and also 
inside the country that the entire political 
parties, Members of Parliament and 
legislators are awfully corrupt and that is 
why a great leader of trade union move-
ment like Shri Bagaitkar is compelled to 
bring forward this Bill. This will be a 
reflection not only on others but on Shri 
Bagaitkar also who happens to be a 
Member of this august House. 

Since this matter has been discussed 
threadbare and also all the Members have 
participated who have made many 
valuable suggestions in the course of 
their speeches, in all humility I would 
like to appeal to Shri Bagaitkar to 
withdraw this Bill, so that looking to the 
conditions prevailing in this country he 
will not give an impression that in India 
everybody is corrupt. That impression 
should not go round. Suppose this Bill is 
passed by this soverign body of the 
people of this country, it will have its 
ramifications outside, it will have its 
implications, and a good thing may turn 
out to be a bad thing. 

Once again I request Shri Bagaitkar to 
withdraw this Bill. With these words   I  
conclude my  speech. 
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"In June 1962 during the debate on the 
Demands for the Ministry oft Home 
Affairs, many Members of Parliament 
referred to the growing menace of 
corruption in administration. Replying to 
the debate on 6th June, 1962, the Hon'ble 
Minister for Home Affairs, Shri Lai 
Bahadur Shastri said: 

"I feel that this matter should not be 
entirely left for consideration in the hands 
of officials. It is desir- \ able that there 
should be exchange of views between them 
and public-men of experience. Perhaps, 
Hon. members might have read in th« 
papers that I have suggested that a formal 
Committee should consider the important 
aspects of the evils of corruption. But I do 
not want to make it a formal Committee as 
such and wait for its report. Since we know 
most of the problems, the real point is to 
take remedial action. I, therefore, propose 
to request some members of Parliament 
and, 18 possible, other public men to hit 
with our own officers In order to review the 
problem of corruption and make 
suggestions." 
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"Next to Ministers, the integrity of 
Members of Parliament and of 
Legislatures in States will be a great 
factor in creating favourable social 
climate against corruption. We are 
aware that the vast majority of 
members maintain the high standards of 
integrity expected of; them. Still it has 
been talked about that some Members 
use their good offices to obtain permits, 
licences and easier access to Ministers 
and officials for industrialists and busi-
nessmen. It may be that some 
legislators are in the employment of 
private undertakings for legitimate 
work. In such cases it is desirable that 
such employment should be open and 
well known and should be declared by 
the legislators concerned." 

Later on, it is said: 

"This code should be formally 
approved by resolutions of Parliament 
and the Legislatures and any 
infringement of the code should be 
treated as a breach of privilege to be 
inquired into by the Committee of 
Privileges, and if a breach is 
established, action including termi-
nation of membership may be taken. 

Necessary sanctions for enforcing the 
code of conduct should also be brought 
into existence." 

"About four years baak the Tamil 
N&du Legislature had adopted a 
Resolution requiring all the Members 
of the Legislature including the 
Ministers and Presiding Officers of 
both the Houses to submit periodical 
returns to the respective Houses of all 
properties owned, acquired or inherited 
by the Member or held by him on lease 
or mortgage either in his own name Or 
hi the name of any member of his 
family, etc." 

This was a Private Member's Bill 
brought as back as 1»73. This is the 
record of Parliament 
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THE VICE-CHAIRMAN (DR. RAFIQ 

ZAKARIA): But *&« hi*n command 
within minutes asked for Ms resignation. 

SHRI SADASHIV BAGAITKAR: But 
90 per cent of MLAs of Maharashtra 
said, we support MivAntulay. 

 
THE VICE-CHAIRMAN (DR. RAFIQ 

ZAKARIA): Accountability to whom? 
Accountability to the people or to an 
outsider? 

SHRI SADASHIV BAGAITKAR: 
Accountability to the people. I say. There 
is no dispute about it. 

THE VICE-CHAIRMAN      (DR. 
RAFIQ ZAfKARIA): You address me 
now. You address Mr. Salve also through 
me. 
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THE VICE-CHAIRMAN      (DR. 
HAFIQ   ZAKARIA):   Even  an  incorruptible 
man can behave like that. 
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We shall continue it on the next day. 
Hon'ble Minister will now make a statement. 

5 P.M. 
STATEMENT BY THE PRIME MINISTER 

Indians     scientific    expedition  to 
Antarctica 

THE PRIME MINISTER (SHRIMATI 
INDIRA GANDHI): Mr, Deputy Chairman, 
Sir, I have immense pleasure in informing the 
House of the successful landing of our first 
Indian scientific expedition to Antarctica at 
00.30 hrs. on the 9th January, 1982. Twenty-
one scientists and technicians, drawn from 
different disciplines, participated. 

The main objectives were to study the 
meteorological and other conditions of 
Antarctica, which are believed to control the 
monsoons. The team also carried out 
observations in glacio-logy, geo-magnetism, 
geology, and physical, chemical and biological 
oceanography. Their observations included 
measurements of temperature pressure wind 
speed, humidity, sur-• face ozone, cloud 
visibility, radiation, radio wave propagation etc., 
on the way out to Antarctica, on the continent 
itself and on the return journey. 

Glaciology, geology and physical, chemical 
and biological conditions were observed on 
the Antartican land mass. Some rock samples, 
which appeared to be similar to rocks found 
in the Deccan, were also collected. However, 
detailed analysis will be needed to establish 
whether the Dec-can and Antarctica were 
joined toge-trer at any time. 

The expedition team set up on unmanned 
weather station to collect meteorological data 
in Antarctica. Power is supplied to the station 
by solar panels fabricated in India. The con-
tinuous record on the cassette can be 
retrieved at the end of the year and replaced 
for further recording. The site of the station 
has been named 'Dakshin Gangotri' and a 
brass plaque commemorating the expedition 
has been put up. 

The team successfully tested the quality 
and performance of Indian equipment and 
materials like watches, walkie-talkie sets, 
cement dehydrated food, batteries and nylon 
ropes in sub-zero temperature conditions. The 
team spent about 11 days on the continent. 
The leader ig back and the rest of the team is 
expected to return to Goa on or around the 
20th of February, 1982. 

The successful landing of the expedition on 
Antarctica is one more proof, if such be 
needed, that Indian scientists and technologists 
Save the capability to undertake'the most 
hazardous and complex tasks. I am sure 
Hon'ble Members will wish me to convey their 
congratulations to the entire team. We also 
acknowledge with appreciation the valuable 
supporting services provided by the Indian 
Navy. When the data are analysed, they should 
throw important light on the history of 
Antarctica 'and its effect on the climate of the 
Indian Ocean region. In undertaking this 
advanced work India has now joined a select 
band of countries. The significance of this 
expedition for, and also its impact on, our 
younger generation will be as important as its 


